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IN THE CENTRAL ADMINISTRATIV & TRIBUMNAL
PRINC IPAL BENCH '

NEW DELHI
C..A. N0.446/ 1994
New Ielhi, dated the 7th Marchl994,

Hon'ble Mr., N.V. Krishnan, Vice Chairmen{a)

Hon'ble Mr, B.S. Hegde, Member(Judicial)

Shri Ram Bilas

R/O C/O Shri S.K.fhar
4014/16, Bagichi Ram Chender,
Pahar Genj,N/Delhi

o+. Applicant
{8y Advocate Sh,Mahesh Srivastava )

Ve rsus

1. Ghairman, Railway Board,
Govt.of India, Rail Bhavan,
New Delhi,

2, Genl,Manager, North Zastern Railway,
Gorakpur(U.P.)

3. Divisional Railway Manage r(E)?
N.E. Railway, Izzat Nagar{Up)

.+« Bespondents

ORIE R(ORAL)

(Hon'ble Mr. N.V.Krishnan, Vice Ghairman({Aa))

We have he ard the ld..ounsel for the gppliceant.
The applicant has challenged the order dated 22.9.93 (s, )
by which the petiticn Jdated 28,3.39 which was reguired

to be considered by the respondents interms of judgement.

of this Fribunal/has be2n considered and rejectad,

The gpplicent has now put up a new ground
nemely that in similar case relief have been given py *hs
Supre me %urt in UOI & Ors V/s R.Reddappa and anothers |
BLR V01.90 1993{4) 5.ge 794 ) |
-
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We are af the view, that in the first instance

the applicant should approach the respondents and seek

relief based on this Supreme Court Judgement and in ¢ ase
w v S

such relief h=s not .-.:a granted, it is open to him to

approech this Tribunal. e, thersfore, find that this O.a

is premature and dismissed at the admission stage.
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{3.5. Hegde)’ - (N .V.Krishnan)
Membe r(J) ' Vice Chairman(A)
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